CORAM :

The Hon’ble Mr. 11.3.-

IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A. No. /
ToA—No.
DATE OF DECISION 19.1.1234
Ir'sePravinaben DeParekh Petitioner
GelMeJoshi Advocate for the Petitioner(s)
Versus
Union of India ~ - _ _Respondent

Advocate for the Respondent(s)

=

The Hon’ble Mr. .n.chakrishnan

Whether Reporters of local papers may be allowed to see the Judgement ?2]

| N
To be referred to the Reporter or not ¢ E >

Whether their Lordships wish to see the fair copy of the Judgement ?

Whether it needs to be circulated to other Benches of the Tribunal ?
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O.he 484/92

16—3—199§ § Adjourned to 18-=3-1994, Mr., Kureshi undertakes

s

to inform Mre G.ie Joshi that the matter will

be taken up on 18-3-1994.
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i : (Ke Ran ’aﬁgorthy) NeB -Patel)
i ! Member (A) Vice Chairman
18’3‘945 _ § MeAe136/94 IN OeAed34/92

MeAe allowed. It is stated that directioc
to reinstate the applicant is already complied withe.

Extension of time is required to comply with

comply with the said directions,extended till

30-4-1994., MeAs disposed of accordingly.
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i directions for payment of back-wages. Time to
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i (KeRamamoorthy) (N.B.Fatel)
| Member (&) Vice Chairman
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6-5=54; t MeA.271/94 in OC.A. 484/92
§ None for the applicant. M.A.271/94 filed by
|
! the respondents for extension of time to comply with
i g the order of this Tribunal. Time granted upto
: }
: | 6th June, 1994. No further time will be given.
E % M.A., 271/%4 is disposed of.
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é | [N e ’Zf(///// ,
| E(Dr.R.K.Saxena) (V.Radhakrishnan)
: } Mernber (J) ' Member (A)
; { '
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the order of this Tribunal. Time granted upto

6th June, 1924, No further time will be given.

M.A. 271/%84 12 &13n03cd of.,

(Br.R.K.3axena) : (V.Radhakrishnan)
Membey (J) : Member (A)
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